
I' IN THE CIN TjL AL)MINISTRATIVS 'UBUNL 
cALCUTA BENCH 

OA 1375 of 1997 
	

Date of Order : 2.6-02-2004 

Present : Hon'ble Mr. Nityazanda Pnsty, Judicial Member 

Hon'ble Mr. N.D. Dayal, Adrniristrative Member 

roydev Ko].ey 

-vs.- 
S.E. Railway 

For the Applicant 	: Mr. B. Chatterjeo,Counsel 

For the Resporiients: None 

RDER 

earlier 
In this case Mr. C. Samaddar,­L44 Counsel wasappearing 

on behalf of the official respondent. But after hi epiry noUdy 

has yet been engaged by tc Railway Ad iflistticn to C0flUct th5 

case on behalf of the official respondents. Railway Administratin 

is directed to engage a lawyer to conduct their case in the meantile. 
Matter stands adjourned to 7-6-20.04 for hearing. 

Registry is directed to communicate this order to the 

official respordents for their compliance. 

A plain copy of this Grder be handed over to Mr., 3. 

Chatterjee, Ld. Counsel for the applicant wha shall serve the smo 

on the official respondents. 

i1ember(A) Memier(1) 
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